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Increase In Bank Robberies
3573. SHRI BIRENDER SINGH

RAO- Will the Minister of FINANCE
be pleased io state;

(a) whether Bank-roobenes m India 
are on the increase for the last 2 
years;

(b) if so. the number of bank rob­
beries committed during the same 
period;

(c) the names of the citiep where 
these robberies were committed; and

(d) the nature of action token by 
teo*vemm$nt in each case?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN j:
(a) to (d) As all criminal offences 
including bank robberies relate to the 
subject of Jaw and order, a subject 
reserved for the States, Government 
of India do not maintain complete in­
formation on the subject. However, 
there have been two cases of dacoity 
and bank hold up during the period 
from 1-6-1971 to 30-4-1972 in the 
nationalised banks one each in Khar- 
dah in 24 Parganas and Mesra Branch 
near Ranchi* As the number is small 
it is not possible to infer any trend, as 
such, in the number of bank robberies 
m India.

Central Organisation for taken-over 
Mills

3574 SIIRI M. S. SANJEEVI RAO:
SHRI BISHWANATH JHUN- 

JHUNWALA:
Will the Minister of FOREIGN 

TRADE be pleased to state:
(a) whether Government propose to 

torm any Central Organisation which 
will wholly concentrate on the Sick 
Textile Mills taken over by Govern­
ment, and

(b) if so, the broad outlines of the 
proposals?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A  C. GEORGE;; (a; and (b). 
The National Textile Corporation is a 
public sector undertaking set up in 
1968 to look after the sick textile units 
taken over by the Central Govern­
ment As such the question of setting 
up a new organisation for the same 
purpose does not arise.

Control over use of PL-486 Funds
3575. SHRI RAJDEO SINGH: Witt

the Minister of FINANCE be pleased 
to state:

(a) whether Government have got 
any control over the use of enormous 
PL-480 funds in India by the US 
Mission:
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(b) if not, whether chances are 
there for it 1)9 be utilised for certain 
unaccounted purposes; and

(c) if so, what steps Government 
proposes to take to scrutinise the use 
of funds in India?

THE MINISTER OF FINANCE 
(SHRI YS6HWANTBAO CHAVAN).
(a) and (fe) The PL. 486 funds are 
available f<w US-uses in India. These 
uses have been defined in Section 104 
of the US Pu&Uc Law 480, a «©py of 
which to laid on the Table of th© 
House. (Placed m Library. See No. 
LT-3951/72) Uses under Sub-sectfion
(c) thereof are not permitted in the 
Agreements with India.

Consultations are held with the US 
Embassy in the beginning of each 
year to ascertain the level of their 
estimated expenditures—including their 
expenditure on Embassy and Consular 
functions Expenditure from PL. 480 
funds on research grants, technical 
assistance and other similar pro­
gramme* is authorized by the U S. in 
consultation with Government of India 
Government have no reason to sup­
pose that these rupees are being used 
tor purposes outside the purview of 
tlieir PL, 480 Law and our Agreements 
with them.

(c) The US funds are held mainly 
m Government of India’s Securities 
in the R.B.I. The US Embassy has 
been furnishing information relating to 
their expenditures from time to time 
and ho further steps are contemp­
lated.

SMk Board to eaeettrag* Silk Industry 
h* Kashmir

3$T4> m m  0- Y. KSUWAN: W#1 
the Minister of FOREIGN TRADE be 
pleased b  fttate:

(a) wiiether Government of Kashmir 
have urged the Central Government to 
implement {he proposal regarding set­
ting ur of a Sak Board to eniour$te 
the Silk Industry to the State of Kash­
mir; and

(b) if so, the reaction of Central 
Government thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE): (a) No, Sir-

(b) Does not arise.

IrreglUarKles in the National Council 
of Applied Economic Research, New 

Delhi

3577 SHRI JYOTIRMOY BOSU: 
Will the Minister of FINANCE be 
pleased to state.

(a) whether on the 4th March, 1972,
the National Council of Applied Eco­
nomic Research Employees Union 
(Regd ) in a memorandum addressed 
to the Prime Minister had drawn her 
attention to a number of serious irre­
gularities m the National Council of 
Applied Economic Hesejith, New 
Delhi; «(

(b) whether the Employees Union 
m the said memorandum had demand­
ed CBI enquiry into the allegations; 
and

(c) if go, the gist of the said memo­
randum and the action taken by Gov­
ernment on the same?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN)*

(a) Yee, Sir.
(b) Yee, Star,
(c) The memorandum, inter alta, 

alleged:-—
(i) Improper costing of projects 

undertaken by the Council.
(fa) Th*t the Audit Report o? 

A.G C.R. refers to “grave financial 
irregularities**;

<ffl> Ctarges of misappropriation 
war* leveled tn regard to the copf* 
traction of foe fourth floor of the 
Council building,




